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IN THE SUPREME COURT OF INDIA 
SANJAY KISHAN KAUL; J., SUDHANSHU DHULIA; J. 

WRIT PETITION (CIVIL) Diary No(s). 23007/2023; 06-09-2023 
BOMBAY LAWYERS ASSOCIATION versus UNION OF INDIA 

Public Interest Litigation (PIL) - Petition seeking a ‘cooling off’ period of two years 
before any retired judge of a constitutional court can accept a post-retirement 
appointment. Held, the issue whether a retired Judge should accept any office or 
not has to be left to the conscience of the Judge concerned, or any law in this regard 
brought into force but cannot form a subject matter of directions under Article 32 
of the Constitution of India. 

For Petitioner(s) Mr. Ahmad Abidi, Adv. Mr. Prakash Kumar Singh, Adv. Ms. Pooja Singh, Adv. Mr. Manish 
Kumar Gupta, AOR 

O R D E R 

Delay condoned. 

The issue whether a retired Judge should accept any office or not has to be left to 
the conscience of the Judge concerned, or any law in this regard brought into force but 
cannot form a subject matter of directions under Article 32 of the Constitution of India. 

The writ petition is dismissed accordingly.  

© All Rights Reserved @LiveLaw Media Pvt. Ltd. 
*Disclaimer: Always check with the original copy of judgment from the Court website. Access it here 

https://www.livelaw.in/top-stories/supreme-court-dismisses-pil-seeking-2-years-cooling-off-period-for-retired-judges-post-retirement-appointments-237137
https://www.livelaw.in/pdf_upload/23007202321646750order06-sep-2023-491069.pdf

